e\ 1 /8 UTTAR PRADESH POLLUTION CONTROL BOARD
N
T=ih HEIT—H 05947/C-5/159/0.A. no. 681/2023 f&=Tid: 18.01.2024
To,

The Registrar General,

Principal Bench,

Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi-110001

Sub: Corrected Response on behalf of respondent no.-4 Uttar Pradesh Pollution

Control Board in compliance to the order dated 06.11.2023 passed by Hon'ble

NGT, Principal Bench, New Delhi in 0. A. No. 681 of 2023 (I.A. no. 800/2023) in

reference Abhinay Kumar Rai V/s Bliss Delight & others.
Sir,

Please refer earlier letter reference no. H 05871/C-5/159/0.A. no. 681/2023 dated
16.01.2024 by which in compliance of the order dated 06.11.2023 passed by this Hon'ble
National Green Tribunal in O. A. No. 681 of 2023 (L.A. no. 800/2023) in reference Abhinay
Kumar Rai V/s Bliss Delight & others, the response on behalf of UPPCB is filed. In said
response due to typographical error the 0.A. no has been mentioned 681 of 2021 instead of
681 of 2023.

So please discard the said response and consider the corrected response on behalf of
UPPCB in compliance of the order dated 06.11.2023 passed by this Hon'ble National Green
Tribunal in 0. A. No. 681 of 2023 (L.A. no. 800/2023) in reference Abhinay Kumar Rai V/s
Bliss Delight & others which is hereby attached with a request to put up before Hon'ble
National Green Tribunal for kind perusal and consideration.

Enclosure: As above. Your's Sincerely
(Dr. %T{aran]
¢ Chief Environmental Officer,
Circle-5
Copy to:

1. Shri Arvind Kumar, Advocate for UPPCB.
2. Law Officer-1, UPPCB, Lucknow.
3. Regional Officer, UPPCB, Lucknow.

/

Chief Environmental Officer,

Circle-5
Adi—12 9, fafer @vs, TC-12-V, VibhutiKhand
TR, SET%—226010 Gomti Nagar, Lucknow-226010
§-Ae—info@uppcb.com e-mail: info@uppcb.com
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Response on behalf of respondent no.-4 Uttar Pradesh
Pollution Control Board in compliance to the order dated
- 06.11.2023 passed by Hon’ble NGT, Principal Bench, New
Delhi in O. A. No. 681 of 2023 (I.A. no. 800/2023) in reference
Abhinay Kumar Rai V/s Bliss Delight & others: -

The Hon’ble NGT, Principal Bench, New Delhi vide its order
dated 06.11.2023 in O. A. No. 681 of 2023 (I.A. no. 800/2023) in
the matter of Abhinay Kumar Rai V/s Bliss Delight & others has
passed the directions. The relevant excerpt of the order is as
below:

. eeenns 2. Submission of Counsel for the applicant is that
as per the plan approved by Lucknow Development Authority
built-up area of the project is 37536 sqm, therefore, in terms of
the EIA Notfification 2006 and EP Act, 1986 prior environmental
clearance is required because the construction project is in
excess of 20,000 sqm of built-up area.

3. The stand of the Counsel for the applicant, during the course
of the argument, is that it is not a township project but it is a
construction project, therefore, necessary environmental
clearance and CTE are needed. She has also submitted that
construction is in progress without any clearance.

4. Issue notice to the Respondents.

5. The applicant is directed to serve the Respondents and file
affidavit of service.....”

1. That in pursuance to the order dated 06.11.2023 the officials

of Regional Office, UP Pollution Control Board, Lucknow has
inspected the site of M/s Bliss Delight in question on
26.12.2023. During the inspection it is found that the M/s
Bliss Delight, Block 1,2,3 & 4 GH-2, Sushant Golf City Ansal
Town, Lucknow (here after referred as ‘unit’) it was found
that unit has already started construction activities without

taking prior permission as Consent to Establish and Consent to

(X 2
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Operate under the provisions of The Water (Prevention and
Control of Pollution) Act, 1974 and The Air (Prevention and
Control of Pollution ) Act, 1981. The copy of inspection report
dated 26.12.2023 along with photographs is being attached

herewith as Annexure-1 to this response.

2. That in pursuance to the above inspection report, U.P.
Pollution Control Board vide letter dated 15.01.2024 has
issued a Show Cause notice under Section 31-A of The Air
(Prevention and Control of Pollution) Act, 1981, along with
the imposition of the Environmental Compensation as 5% of
the total project cost in compliance of the Hon’ble Supreme
Court, New Delhi order dated 10.08.2018 in Civil Appeal no.
10854/2016 in the matter of M/s Goyal Ganga Developers
India Pvt. Ltd. versus Union of India through Secretary, MoEF
& CC and Others for start of construction activities by the
Unit in question without obtaining prior permission as
Consent to Establish and Consent to Operate under the
provisions of The Water (Prevention and Control of
Pollution) Act, 1974 and The Air (Prevention and Control of
Pollution ) Act, 1981. The copy of show cause notice dated
15.01.2024 is being annexed herewith as Annexure No.-2 to

this response.
The above response of the Respondent No.-4, Uttar Pradesh
Pollution Control Board, is placed before this Hon’ble National

Green Tribunal for perusal and kind consideration.

(Dr. Ram Karan)
Chief Environmental Officer,
Circle-5
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Photographs taken during inspection of M/S Bliss Delight, Block-1,2,3 & 4, GH-2, Sushant
Golf City, Lucknowon dated 26-12-2023.
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Hasanpur Khevall, Uttar Pradesh, India
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